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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /RG/LP Dated: 03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Ismail Zargar

S/O Abdul Ahad Zargar

R/O Pattan, Zargar Mohalla, District Baramulla.
A/P H.No.4, Sector-C, Sainik Colony, Jammu.

vide notification No Jated for a period of one
year has been exteiucu un vi.ve.024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

ok
Registrar (Adm.)

No: _RG/LP Dated: 03.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Mohd Ismail Zargar , Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No /RG/LP Dated: 03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Poonam Langer
D/O Rajesh Langer
R/O H.No.70/21, Sector 1-A, South Extension, Trikuta Nagar, Jammu.

vide notification No dated __ for a period of one

year has been extenucu un v1.vu.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
UVIOh v iniiscens x cevnnn ovngesy
Redictrar (Adm.)
No _RG/LP Dated: .03.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High C ~urt Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Ms. Poonam Langer, Advoc..e

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: RG/LP Dated: )3.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rajat Singh
S/O Lakhbir Singh
R/O Lane No.53, Greater Kailash, Jammu.

vide notification No lated _ for a period of one
year has been extec..ucu v «..vv.=024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(NlOllaululau A adoiil u\rlsll)

Dagistrar (Adm.)

No: _RG/LP Dated. 03.2023
Copy rorwarueu w the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4 President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Rajat Singh, Advocate

...... for information and necessary action.



37

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: _ RG/LP Dated: 03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rushali

D/O Ashok Sharma

R/O Doongi Brahamana, Sasalkote, Rajouri

A/P C/O Ashoka medical Hall, Town Hall Rajouri

vide notification No lated __ for a period of ohe
year has been extenaea un 91.v0.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(117 Te] | P
Roajstrar (Adm.)

No: RG/LP Dated. 03.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Rajouri.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Rushali, Advocate

...... for information and necessary action.

Kego
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /RG/LP Datec .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rimsha Suri
D/O Rajinder Kumar Suri
R/O H.No.232, Colonel’s Colony, Bohri, Talab Tillo, Jammu.

vide notification No. dated _for a period of one

year has been extended till 31.U3.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from t’he CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
UVIO‘hauuuau L adun 1rCIgany
Ramictygr (Adm.)

No: _RG/LP Dated 03.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Rimsha Suri, Advocate

...... for information and necessary action.

IKCZISLrar (Aulll.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No /IRG/LP Dated .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Asmile
S/O Ibrahim Khan
R/O Machhedi, Lohai Malhar, District Kathua.

vide notification No ated _ for a period of one
year has been extenucu un vi.vu.cd24 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his’her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

(lVthaul HIaU L adii asviga)
Registrar (Adm)

No. __RG/LP Dated: .03.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Mohd Asmile, Advocate

...... for information and necessary action.

Registrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk k

NOTIFICATION

No: _/RG/LP Dated: .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ovais Ahmad Rather
S/0O Gh Mohammad Rather
R/O Bumthan, Ratherpoa, District Anantnag.

vide notification No ated for a period of one

year has been extended till 31.03.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID. |

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Mol

No: RG/LP Dated: .03.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Ovais Ahmad Rather , Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /RG/LP Dated: .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Owais Ahmad Malik
S/O Habibullah Malik
R/O Malik Mohalla® Mistrict Kupwara.

vide notification No ated _ for a period of one
year has been extended till 31.U3.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
Uvioh____ . _ o .
Po~~trar (Adm.)
No: _____RG/LP Dated: _.03.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Owais Ahmad Malik , Advocate

...... for information and necessary action.

Keg
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 'RG/LP Dated: .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms Preeti Gupta
D/O Sham Lal Gupta
R/O H.No.1729, Sector 4, Shivaji Chowk, Nanak Nagar, Jammu.

vide notification No 2d _ for a period of one
year has been extended un s51.vs.cued subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(Mohammau xasm peguy
Registrar (Adm.)
No: _ ___RG/LP Dated: .03.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms Preeti Gupta, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: _/RG/LP Dated:  .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rishav Sharma

S/0O Kishori Lal Sharma

R/O Ward No.13, House No.193, Roop Nagar, Reasi Near IRP Hqrs. District
Reasi.

vide notification No dated _ for a period of one
year has been extended tuil 51.u3.£4024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
Withammau 1 asin wusgan,
Reaigtrar (Adm.)
No: ___RG/LP Dated: .03.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Reasi.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Rishav Sharma, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: _/RG/LP Dated: .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rutba Mir
D/O Gh. Mohammad Mir
R/O Brein Guri, Mohalla Brein, Tehsil Khanyar Srinagar.

vide notification No lated _for a period of one

year has been extendea ull $1.vs.£024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

§07 [0) |
Regcigtrar (Adm )

No: RG/LP Dated: _ .03.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

~ Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Rutba Mir, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k X

NOTIFICATION

No: __/RG/LP Dated: .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sipla Devi

D/O Amer Singh

R/O Hiller Jhatgali (B), Rajgarh, Ramban. A/P Maitra Ramban, Near Distt.
Road, Ramban.

vide notification No dated for a period of one
year has been extended till 31.03.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(MO]‘.“‘.““““ A € JAAR uylsll}
Reocictrar (Adm.)

No: RG/LP Dated:  _.03.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4.  President, District Bar Association, Ramban.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for lnformatlon
and also keeping record of the same.

7. Ms. Sipla Devi, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: __IRG/LP Dated: 03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Syed Basit Ahmad Indrabi
S/O Syed Sharief Ahmad Indrabi
R/O Damjan Qazigund, Mir Mohalla, Damjan, Anantnag.

vide notification No. dated for a period of one
year has been extenaea un 91.v2.£024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
\LV.I.Ullulllllluu A eSS mAR me oy
Reosictrar (Adm.)
No: ___RG/LP Dated: .03.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Syed Basit Ahmad Indrabi, Advocate

...... for information and necessary action.


















HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
x % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /RG/LP Dated: .03.2023
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sidhant Slathia
S/O Devinder Singh
R/O Gurha Slathia, Vijaypur, District Samba.

vide notification No dated _ for a period of one
year has been exte 024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

U.Vl()haluulau A I ARR ArwAg ARy
Reoistvnv fAdm)

No: __RG/LP Dated: _  03.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Samba.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Sidhant Slathia, Advocate

...... for information and necessary action.



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: __/RG/LP Dated: .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

M Sabya Khan
D/O Bilal Ahmad Khan
R/O Lalan, Bonpura, District Anantnag.

vide notification No dated __ for a period of one

year has been extended till 31.03.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
| (lVthauuuau 1adiu DeIgiy
Reaictyar (Adm.)
No: _ ___RG/LP Dated:.  .03.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. M S3abya Khan, Advocate

s for information and necessary action.
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- HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: . _/RG/LP Dated: .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tafazul Maqgbool Mir
S/O Mohammad Maqbool Mir
R/O Wanihama Beerwah, Hussani Mohalla, District Budgam.

vide notification No. d for a period of one
year has been extended till 31.03.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(
No: _ RG/LP Dated: .03.20:
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Budgam.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Tafazul Maqbool Mir, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: __IRG/LP Dated: .03.2023
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tahir Ahmad Mir

S/O Gh Mohi Ud Din Mir

R/O Jabdan Rashanpora District Kupwara.
A/P Dudderhama, District Ganderbal.

vide notification Nc d for a period of one
year has been extended till 31.03.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
M™Moh ________ ____ _
gistrar (Adm.)
No: _ ____RG/LP Dated: .03.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kupwara.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Tahir Ahmad Mir, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: __IRG/LP Dated: .03.2023
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Pardeep Singh Katoch
S/0O Hari Dass Katoch
R/O Silly Dhanmast~ P~eel Parictan Tikhral Nictrict Ramban,

vide notification No. ‘or a period of one
year has been extended till 31.Us.2U<a supject w e verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(v ~hammaa yasin beigny
ristrar (Adm,)
No: ___RG/LP Dated: _.03.2023
Copy forwarded to the: - _
1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ramban.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Pardeep Singh Katoch, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: _ /RG/LP Dated: .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Hassina Farooq
D/O Farooq Ahmad Shah
R/O Pethpora, Narbal, District Budgam.

vide notification Nc lated _ for a period of one

year has been extendea un 51.0s.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
(Mohammad Yasin Beigh)
Reocictrar (Adm.)
No: _____RG/LP Dated: _ 03.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Ms. Hassina Farooq, Advocate

...... for information and necessary action.

KReo]
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /RG/LP Dated: 03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Neha Manhas

D/O Ashok Kumar

R/O Bhalara, Chiralla, District Doda

A/P Sector-D, Sainik Colony Jammu, Extn, Gulab Vihar Colony, Jammu.

vide notification No for a period of one
year has been extended till 31.03.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
No: ___RG/LP Dated: .03.20
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Doda.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Neha Manhas, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /RG/LP Dated: 03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sara Nazeer
D/O Haji Nazeer Ahmed Wani

R/O Nigeen, Near Green Land School, Hazratbal, Dar Mohalla, Srinagar.
vide notification No. d or a period of one
year has been extended till 31.03.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
(
No: RG/LP Dated: .03.202
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Sara Nazeer, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: _ /RG/LP Dated: 03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ved Perkash
S/O Ram Rattan Sharma
R/O Kundrorian, Katra, District Reasi.

vide notification No o for a period of one
year has been exteiiucu un vi.vv.eve—r subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

No: ____RG/LP Dated: _.03.20.
Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Reasi.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Ved Perkash, Advocate

...... for information and necessary action.










82

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /RG/LP Dated: .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zakir Ali Malik
S/O Ali Mohammad Malik
R/O M.Chogal Handwara, Malik Mohalla, Handwara, District Kupwara.

vide notification No ed for a period of one

year has been extended till 31.03.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
(/Mohammad Y asin seign)
egistrar (Adm.)
No: _ ___RG/LP Dated: _ 03.20%25
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Zakir Ali Malik, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 'RG/LP Dated: .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Alisha Bhagat
D/O Sh. Bansi Lal Bhagat
R/O Arnia W.No.04, H.No0.06, Mandir Chowk, Jammu.

vide notification Nc xd for a period of one
year has been extended till 31.03.2024 supject 10 e verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
(Vienalinau 1 asiu wvagay
egistrar (Adm.)
No: _RG/LP Dated: _.03.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Alisha Bhagat, Advocate

...... for information and necessary action.

.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 'RG/LP Dated: .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shivali Sharma
D/O Aman Kumar
R/O Village Gurah Jattan, Tehsil Ghagwal, District Samba.

vide notification No ) _for a period of one
year has been extended till 31.03.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(""~~-"mmad Yasin peign)
gistrar (Adm.)
No: _ __RG/LP Dated: .03.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Samba.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Shivali Sharma, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: _/RG/LP Dated: .03.2023
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sanah Badyal

D/O Ajit Badyal

R/O 48/3, Trikuta Nagar, Tehsil & District Jammu.

vide notification No lated _for a period of one
year has been extended till 31.03.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

U\’thauuuau Ladun eiguy

Reoictrar (Adm.)

No: __RG/LP Dated: .03.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Sanah Badyal, Advocate

...... for information and necessary action.

{
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: __/IRG/LP Dated: .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Syed Darakshaw Irm

D/O Syed Mushtaq Ahmad Buckharie

R/O Muqam Piran, Boniyar, District Baramulla A/P Bemina Hamdaniya
Colony, Srinagar.

- vide notification No dated _ for a period of one
year has been extenaea un o1.v0.£024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
UTAUMAIIIGU 2 aoses arvages)
Recigtrar (Adm.))
No: __RG/LP Dated: .03.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Syed Darakshaw Irm, Advocate

...... for information and necessary action.

KOO e - - e -
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
: * ok %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No /RG/LP Dated .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sumiya Jan
D/O Manzoor Ahmad Malik
R/O Bugam, Malik Mohalla, District Kulgam.

vide notification No. dated _for a period of one
year has been extenucu un 91.vu.£024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
Uudh: o
Dnn;stral‘ fAdm
No _RG/LP Dated: .03.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. ,

4. President, District Bar Association, Kulgam.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

B. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same. '

7.  Ms. Sumiya Jan, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No. /RG/LP Dated .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sakshi Bhat

D/O Pran Jee Bhat
R/O H.No0.540, Patoli Mangotrian, Tehsil & District Jammu
vide notification No jated for a period of one

year has been extenaea un $1.05.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(Viohammau x asi pei1gn)
Registrar (Adm.)
Nc RG/LP Dated. .03.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Sakshi Bhat, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /RG/LP Dated .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Viren Mahajan
S/0 Jugal Kishore Gupta
R/O H.No.121, Sector-1, Channi Himmat, Tehsil Bahu, District Jammu.

vide notification No jated _ for a period of one
year has been extenaea un 91.v0.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
(Mohammau x asiu peigu)
™ -~*~trar (Adm.)
No. ____RG/LP Dated. .03.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. 4

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Viren Mahajan, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /RG/LP Dated .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Noveed Sarwer Khan

S/O Talat Sarwer Khan

R/O Gohlad, Tehsil Mendhar, District Poonch -181123
A/P Ganganagar, Poonch Colony, Ban Talab, Jammu

vide notification No fated for a period of one
year has been extenueu un 91.vv.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Mohammad Y asin seign)
Doacistrar (Adm)
No. __RG/LP Dated: 03.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Mohd Noveed Sarwer Khan, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No _/RG/LP Dated .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shittu Kumari
D/O Amar Dass
R/O Bahadur Khai 3ishnah, Jammu.

vide notification No. lated _ for a period of one

year has been extenueu un 91.v0.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(viona_______ ____ _ ___
| Reoistrar (Adm.)
Nc _RG/LP Dated: .03.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Shittu Kumari, Advocate

...... for information and necessary action.

Kegl o, - - -
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No. /IRG/LP Dated: 03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shahzad Shabir

S/O Saleem Raza

R/O Ward No.4, House No.61, Shian Near P.N.B, Tehsil Haveli, District
Poonch.

vide notification No dated _ for a period of one

year has been extenaeu un 91.v0.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
(VIO AL e« wonns arvages,
. P~~<*rar (Adm.)
No _RG/LP Dated: .03.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Poonch.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Shahzad Shabir, Advocate

...... for information and necessary action.

K aciSu ar \Aaunl)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* % %

NOTIFICATION

No /RG/LP Dated 03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ranjeet Singh

S/O Lal Singh

R/O Lank, Hunder, Arnal, Reasi

A/P Katal, Gran Morh, District Reasi.

vide notification No. dated for a period of one
year has been extenucu un vi.vu.£2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
(yviona o
Reoistrar (Adm.)
No __RG/LP Dated: .03.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Reasi.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Ranjeet Singh, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No _/RG/LP Datec .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Deepak Singh
S/O Ram Singh
R/O Dessa Mangal Tha Tha Dessa, Tehsil Bhagwah, District Doda.

vide notification No dated _for a period of one
year has been extenaea un 1.u3.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from.the CID.

The renewal / extension of provisional licence/enrolliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(vionammau x asin peiguy
™ -~~*strar (Adm.)
No __RG/LP Dated: .03.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Doda.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Deepak Singh, Advocate

...... for information and necessary action.

INCEZISu a1 (/Ui
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No /RG/LP Dated .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Gousia Nazir
D/O Nazir Ahmad Malik
R/O Zaffron Colony, Sempora, Tehsil Pantha Chowk, District Srinagar.

vide notification No dated for a period of one
year has been exteiucu un vi.vu.£024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
(V10D Aummau 1 asin woguy
Reajstrar (Adm.)
No __RG/LP Dated: -03.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Gousia Nazir, Advocate

...... for information and necessary action.

chiS uuar (Aulil.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No /RG/LP Dated .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Karan Jot Singh Bindra
S/O Charanpreet Singh Bindra
R/O House No.38, Sector-8, Trikuta Nagar, Tehsil Bahu, District Jammu.

vide notification No :d _for a period of one
year has been extended till 31.03.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(lvluhauuuau L adsu wuagu)

Donistrar (Adm ,)

No. _RG/LP Dated: .03.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. = Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Karan Jot Singh Bindra, Advocate

...... for information and necessary action.

w agj
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: /RG/LP Dated .03.2023
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Khadimul Mursaleen

S/O Shahid Mehmood Suhrawardy

R/O Dod- A/P Lane No.1, Sattelite Colony, Bathindi, Jammu

vide notification No dated __ for a period of one
year has been extendea til 31.U3.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
(lvmr"u.....u..u 2 aoiu wvagy
Registrar (Adm.)
No ____RG/LP Dated: .03.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Doda.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Khadimul Mursaleen, Advocate

...... for information and necessary action.

Kegio LG \LRAUEILe)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: _IRG/LP Dated .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohammed Rahoof Khan

S/O Mohammed Farooq Khan

R/O Dhebi Dhara, Tehsil Manjakot, District Rajouri
A/P Macca Masjid, Bathindi, Jammu.

vide notification No dated __ for a period of one
year has been extended tll 31.U3.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(lVlOllauuuau 1L adiu weigiy

Registrar (Adm.)
No. RG/LP Dated: .03.2023
Copy forwarded to the: - |

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Rajouri.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Mohammed Rahoof Khan , Advocate

...... for information and necessary action.

Kegis VA &SL (i Bl\pamme)y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /RG/LP Dated: 03.2023
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vivek Mattoo
S/O Deepak Mattoo
R/O H.NO.54/1, Vivek Vihar, Pandoka Colony, Lane No.1, Jammu -181121

vide notification No. lated for a period of one

year has been extended till 31.03.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
(vivuammad Y asin eign)
Raaistrar (Adm.)
No. __RG/LP Dated: .03.2023
Copy forwarded to the: - |
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. ‘

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. '

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Vivek Mattoo, Advocate

e for information and necessary action.

o QIrdr AN}
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /RG/LP Dated: 03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tabinda Nazir

D/O Nazir Ahmad Nanda

R/O Kanli Bagh, Sector 4, Friends Colony, Tehsil & District Baramulla -
193101

vide notification No lated for a period of one
year has been extenueu un 91.U9.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
(Mohammau 1asm Deign)
Regsistrar (Adm.)
No: ___RG/LP Dated: _ .03.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramuilla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Tabinda Nazir, Advocate

...... for information and necessary action.

L)
KHngtl @l TAULLL !
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

NOTIFICATION

No: __/RG/LP Dated:  03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shazia Bashir
D/O Bashir Ahmad
R/O Syed Mohammad Abad Wuyan, Tehsil Pampore, District Pulwama

vide notification No._ dated _for a period of one
year has been extended till 31.03.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(MOhAumayu 2 acin gy
Registrar (Adm.)
No: _ __RG/LP Dated: = .03.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Pulwama.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Shazia Bashir, Advocate

......for information and necessary action.

KEClsui ar vaunn. g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk ok

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /RG/LP Dated: .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rajit Raina
S/O Ved Parkash
R/O Greater Kailash, Fawara Cowk, Lane 30, Jammu

vide notification No Jated _ for a period of one
year has been extenueu un 01.v0.£024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
(Mohammau 1 asn veigu)
Reoictrar (Adm.)
No: ___RG/LP Dated: .03.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Rajit Raina, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No _/RG/LP Dated .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Savi Gupta

S/O Sanjay Gupta

R/O 41/4, Pandoka Colony, Mohalla Paloura, Jammu

vide notification No dated _ for a period of one
year has been extended till 31.03.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
(1v1oi1u,,,..,uu 2 aorn rvagany
Damigtrar (Adm.)
No: __RG/LP Dated _.03.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. -

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Savi Gupta, Advocate

...... for information and necessary action.

mEeEvidLLal (AUl )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
: * Kk %

NOTIFICATION

No /RG/LP Dated .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sandeep Kumar
S/O Roshan Lal
R/O Kandna Tagood, Mughalmaidan, District Kishtwar.

vide notification No dated _ for a period of one

year has been extenucu un 01.v0.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

(V1N Aiumau 1 adiu eIy
Reaigtrar (A1)

Nco _RG/LP Dated: .03.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kishtwar.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

0. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Sandeep Kumar, Advocate

...... for information and necessary action.

l(egiSu ar -~ ")
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * *

NOTIFICATION

No: /RG/LP Dated .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ashutosh Khanna

S/O Sh. Pardeep Khanna

R/O H.No.156, Ward No.11, Shanker Nagar, Tehsil Haveli, District Poonch
A/P H.No.291D, Lower Shiv Nagar behind Govt. Women Polytechnic College,
Jammu

vide notification No dated _ for a period of one
year has been extended tii 31.U3.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(Mohaumau x adiu veiguy
Registrar (A dm))
No: __RG/LP Dated. .03.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette. -

4. President, District Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Ashutosh Khanna, Advocate

...... for information and necessary action.

Kegis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /RG/LP Dated: .03.2023
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vishal Veer Singh Langeh

S/0O Karan Singh

R/O Halqa, Marh, Jammu.

vide notification No dated __ for a period of one
year has been extenaea un 01.v0.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
YAV AR RGY 2 aoian arvagas)
Po~istrar (Adm )
No: __RG/LP Dated .03.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Vishal Veer Singh Langeh, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /RG/LP Dated .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sahil Mushtaq
S/O Mohd Mushtaq
R/O H.No.519, New Plot, near Masjid, Jammu

vide notification No dated _ for a period of one
year has been extended till 31.03.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

uveoméi_ o,
Registrar “* ')

No: RG/LP Dated: .03.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Sahil Mushtaq, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No _IRG/LP Dated .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Hina Kumari

D/O Bir Bahadur Thapa

R/O H.No.300, Nai Basti, Satwari, Tehsil Gardigarh, Jammu

vide notification Nc lated for a period of one
year has been extended tll 31.05.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(Mohammad Yasin Beigh)
Registrar (A4
No: _RG/LP Dated. _.03.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Hina Kumari, Advocate

...... for information and necessary action.

Kegl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

- NOTIFICATION

No /RG/LP Dated:  .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Suheem Wahid
S/O Abdul Wahid
R/O Mominabad, Lane-1, Batamaloo, New District Court Complex, Srinagar

vide notification No._ dated for a period of one
year has been extended till 31.03.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
Uuuila........\. = errann mr —mgmynny
Registrar (Adm )
No: _RG/LP Dated: .03.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Suheem Wahid, Advocate

...... for information and necessary action.

Kegistrar * ~m™
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /RG/LP Dated .03.2023
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tawheeda Habib
D/O Habib Ullah Dar
R/O Nangerpora, Mughama, Tehsil Kunzer, District Baramulla -193121

vide notification No. lated _for a period of one
year has been extenadeda un $1.v5.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before. :

By Order
(Mohammaa Y asin seign)
Registrar /A4,
No: _RG/LP Dated: .03.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulia.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. ’
4. President, District Bar Association, Baramulla.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Tawheeda Habib, Advocate
...... for information and necessary action.
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"' HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /RG/LP Dated .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ishfaq Rasool Sheikh
S/O Gh Rasool Sheikh
R/O Pahallan, Tantraypora, Tagwa Mohalla, Tehsil Pattan, Distt. Baramulla.

vide notification No. dated for a period of one
year has been extended till 31.03.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
(viohammaa Y asin peign)
Domistrar 4 )
No: __RG/LP Dated _.03.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. '

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Ishfaq Rasool Sheikh, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

EXTENSION ,

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: __/RG/LP Dated: 03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Muhammad Shakeel Bhat

S/O Gh Nabi Bhat

R/O Asham Sonawari, Sumbal, District Bandipora.

vide notification No ated for a period of one
year has been extended til $1.U3.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

(Wivldmmaa 1 adiu Deign)

Daonistrar (Adm,)

No: RG/LP Dated: .03.2023
Copy iurwarued to the: -

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Bandipora.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Muhammad Shakeel Bhat, Advocate

...... for information and necessary action.

KegiStia- -~ )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
*k k k&

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: __/RG/LP Dated: .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohammad Ismaiel Pir
S/O Ab Rashid Pir
R/O Anderhama Pir Mohalla, District Kupwara.

vide notification No ated _ for a period of one
year has been extenaea un o1.vs.2U24 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(lVlUllalllluau Ladiu vigny
Reoistrar (Adm)

No: ___RG/LP Dated: .03.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Mohammad Ismaiel Pir, Advocate

...... for information and necessary action.

Kegislrar tAUIL)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /RG/LP Dated: 03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Humerah Firdoos
D/O Firdoos Ahmad Bisati
R/O Kupwara, Bumhama, Momin Abad, District Kupwara.

vide notification No dated _ for a period of one
year has been extenaea un 91.v0.£024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
(IVLONAsuimayu 2 acass arvagasy
Registrar (Adm.)
No: __RG/LP Dated: 03.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Humerah Firdoos, Advocate

...... for information and necessary action.

INCEIdSLL A » e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: __IRG/LP Dated: .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Amandeep Kour

D/O Manohar Singh

R/O H.No. 41, Sec-7, Street-2, Nanak Nagar, Jammu

vide notification No dated _ for a period of one
year has been extenueu un 91.v0.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(LVlOil..------..._ o,
™-~~trar (Adm.)
No: _ _RG/LP Dated: _ 03.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Amandeep Kour , Advocate

...... for information and necessary action.

Kegisuar (Aaun.y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /IRG/LP Dated: 03.2023
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aakir Rasool
S/0O Hilal Ahmad Shah
R/O Gulshan Abad, Charari Sharief, District District Budgam.

vide notification Nc dated _ for a period of one
year has been extenaed un $1.U3.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

(lvlullalllllluu A euoaan arvagany
Racictrar (Arlm.)

No: __RG/LP Dated:  .03.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Budgam.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Aakir Rasool, Advocate
...... for information and necessary action.

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: _/RG/LP Dated: .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aadil Bashir
S/O Bashir Ahmad Bhat
R/O Kilam, Bozagam, Herpora, Tehsil Devsar, Kulgam.

vide notification No.__ dated for a period of one
year has been extended till 31.03.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
\lVLUllalllllluu A caoaan uv.slx)
Doamictpqr (Adm )
No: _ __RG/LP Dated: 03.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kulgam.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Aadil Bashir, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: __/RG/LP Dated: 03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Gh Rasool Mir

S/O Ab Gani Mir

R/O H.No.52 A LD Colony Rawalpora, Sanat Nagar, Srinagar

vide notification No.__ dated for a period of one
year has been extended till 31.03.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
(V10n31mmau 1 asu vegu)
Registrar (Adm
No: _ __RG/LP Dated: _  .03.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping “ecord of the same.

7. Mr. Gh Rasool ...ir , Advocate

...... for information and necessary action.

Kegi

|
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: __IRG/LP Dated: 03.2023
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Monisa Manzoor Mir

D/O Manzoor Ahmad Mir
R/O Khwaja Pora ! |, Srinagar.
vide notification No ated for a period of one

year has been exteiiucu un wi.vu.=d24 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(iMlohammad Y asin Beigh)
Do~icdpar (Adm))

No: RG/LP Dated: .03.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. |

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Monisa Manzoor Mir , Advocate

...... for information and necessary action.

Kegistrar (Aui.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: _J/RG/LP Dated: 03.2023
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Faisal Muzammiel

S/O Fayaz Ahmed Bhat
R/O Karfali Mohalla Srinagar, District Srinagar.

vide notification N lated __ for a period of one
year has been exienueu un 91.v0.2924 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(Milohammaa Y asin seign)
Raoaictrar (A4
No: _ __RG/LP Dated: .03.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. '

4. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief ! “vrarian, High Court Wing Jammu/Srinagar for information
and also keepiny record of the same.

7. Mr. Faisal Muzammiel, Advocate

...... for information and necessary action.

elIdu al \(aulile g




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: __/RG/LP Dated: 03.2023
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aftab Alam
S/O Mohd Alam
R/O Ward No.4, District Rajouri.

vide notification No._ dated for a period of one
year has been extended till 31.03.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

(Mohammaa Y asm bBeigh)
Posictmep (Adm.)

No: RG/LP Dated: _.03.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Rajouri.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Aftab Alam, Advocate

...... for information and necessary action.

Kegi‘;‘l LA 68N ‘L AVALLLe y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /RG/LP Dated: .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Akash Kumar
S/O Pardeep Kumar
R/O W.No.17, H.N0.308, Omara Morh, P.T.C Road, Udhampur.

vide notification No. dated for a period of one

year has been extended till 31.03.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

(u;uuaululau A adiil uclsn)

Raaictrgr (Adm.)

No: RG/LP Dated: _ .03.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

&, President, District Bar Association, Udhampur.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Akash Kumar, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
. * Kk *

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /RG/LP Dated: .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rohit Kumar
S/O Raj Kumar
R/O Village Kahila, Tehsil Bhaderwah, Distt. Doda.

vide notification No.__ ____ dated for a period of one
year has been extended till 31.03.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

(mianammad Yasin Beigh)
gistrar (Adm.)

No: ___RG/LP Dated:  .03.20z3

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Doda.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Rohit Kumar, Advocate

...... for information and necessary action.

l(l—'UlNl’l"dl' 5 AimamEEE ¥
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: . _/RG/LP Dated: .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rashid Mohi Ud Din Wani
S/O Ghulam Mohi Ud Din Wani
R/O Hamza Colony Saidpora, Dangerpora, District Baramulla,

vide notification No. d for a period of one
year has been extended till 31.03.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The_renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
UVIoNamimada X ayii Deig)
istrar /A4
No: _ ___RG/LP Dated: _.03.2025
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Baramulla,.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Rashid Mohi Ud Din Wani, Advocate

...... for information and necessary action.

]
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

~ EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: _ _IRG/LP Dated: .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Myr. Ram Saroop Sharma
S/O Sh. Babu Ram Sharma
R/O Vijaypur, H.No. 95 Ward No. 8, District Samba.

vide notification No. d _for a period of one
year has been extended till 31.03.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(Mohammau 1 asiu arvagas,
sistrar (Adm )
No: _ __RG/LP Dated: .03.202,
Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4 President, District Bar Association, Samba.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Ram Saroop Sharma, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: _/RG/LP Dated: 03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Swarnath

S/O Som Datt

R/O Vijaypur Wd. No. 13, H. No. 48, Near Vishawakarma Mandir, District
Samba.

vide notification No. d _ for a period of one
year has been extended tull 51.Us.2U«4 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(FL7 L) ¢ SO
gistrar (Ad—
No: _ _RG/LP Dated: _.03.20Z _
Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba.

2, Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, samba.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Swarnath, Advocate

...... for information and necessary action.



154

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /RG/LP Dated:  .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shahistah Gani
D/O Abdul Gani Dar
R/O Galwanpora, Baghwaan Mohalla, Sebdan, District Budgam.

vide notification No. i _ for a period of one
year has been extended till 31.03.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
(IVIONAummau 1 aciu wuagy
gistrar (A 4~
No: _ _RG/LP Dated. _.03.202,
| Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. -

4. President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Shahistah Gani, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: _/RG/LP Dated: .03.2023

Provisional aamission granted under Advocates Act, 1961 in favour of

Mr. Imtiyaz Ahmad Rather
S/O Abdul Ahad Rather
R/O Chanthan Chekpora Tehsil Beerwah, Distt. Budgam.

vide notification No._ dated for a period of one
year has been extended till 31.03.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
(~~~~mmad Yasin Beigh)
gistrar (Adm.)
No: __RG/LP Dated: -03.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Assnriation, Budgam.

5. CPC e-Courts, High Coui. of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Imtiyaz Ahmad Rather, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: _/RG/LP Dated: 03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Umaar Maqbool
S/O Mohammad Maqbool Dar
R/O Wanigam Payeen, Eid Gah Colony, Tehsil Pattan, Distt. Baramulla

vide notification No._ dated for a period of one
year has been extended till 31.03.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

(lvlonallllllu“ A S TAAR ”Vlbll,
gistrar /A dm

No: RG/LP Dated: -03.202.
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Umaar Maqbool, Advocate

...... for information and necessary action.

nr
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: _/RG/LP Dated:  03.2023

Provisional aunssiun yianted under Advocates Act, 1961 in favour of

Mr. Aabid Hussain Bhat
S/O Abdul Jabbar Bhat
R/O Shahngari Mawar, Tehsil Qalamabad, District Kupwara.

vide notification No. ed for a period of one
year has been extended till 31.03.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
(Moiu.m.uau L asiu wuiguy
T egistrar (Adm
No: ____RG/LP Dated: .03.20..
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Aabid Hussain Bhat, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k

NOTIFICATION

No: /RGILP Dated:  03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Krishan Dinker Sharma
S/0 Vijay Kumar
R/O Satrayan, Khuy=- T-hoil D € Dove Micbuing Toomonnos

vide notification No for a period of one
year has been extended till 31.03.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
(Moi-la......au L asiu weigy
egistrar (Adm )
No: _RG/LP Dated: .03.202.
Cop, .-.ccc. e o< the: -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Krishan Dinker Sharma, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: _/RG/LP Dated: .03.2023

Provisional admission granted under Advocates Act, 1961 in favour.of

Mr. Harman Khorana
S/0O Sadeev Singh Khorana
R/O 186 A/D, Gree“ P Ald Dawdry Nlam AL Nacasw Talhaoil €, n:strict Jammu.

vide notification Nc for a period of one
year has been extended till 31.03.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(VAon4aiimdau Y adiu Deigi)
egistrar (A 4™V
No: _ __RG/LP Dated: .03.2025
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. .

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Harman Khorana, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % K

NOTIFICATION

No: _/RG/LP Dated: 03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Suraya Bashir
D/O Bashir Ahmad Dar
R/O Furrah Mirbazar, Dangerpora, Tehsil & District Anantnag.

vide notification Nc¢ for a period of one

year has been extended till 31.03.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Vi0ONammau x asii peign)
gistrar (Adm))

No: __RG/LP Dated:  .03.20z.

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Anantnag.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Suraya Bashir, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: __IRG/LP Dated: .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ajaypal Singh

S/O Bhagat Singh

R/O 85/1 Ajit Naga- '~ "*~--" ¥Te=—noe WALAE1 Coocdl Ty, District Jammu.
vide notification Nc for a period of one

year has been extended till 31.03.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order

(lVlOllauuu'au 1Laduu veigiy

egistrar (Adm.)

No: RG/LP Dated: .03.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Ajaypal Singh, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: _IRG/LP Dated: 03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Haroon Rashid Qureshi

S/O Mohd. Rashid Qureshi

R/O Village Ghani, Tehsil Mankote, District Poonch A/P 185-A Janipur
Colony, Jammu.

vide notification Nc I for a period of one
year has been extended till 31.03.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

((vionammau x asm DeEgn)
egistrar /A4~

No: __RG/LP Dated:  03.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Poonch.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Haroon Rashid Qureshi, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: __/RG/LP Dated: .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Iqra Rasool
D/O Gh Rasool Baba
R/O Devi Angan, Hawal. Tehsil Khanvar. District Srinagar.

vide notification Nc for a period of one
year has been extended till 31.03.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. ’

By Order
(
No: _ RG/LP Dated: .03.20:
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. '

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Igra Rasool, Advocate

......for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: . /RG/LP Dated: .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nusrat Maqbool

D/O Mohammad Magbool Dar

R/O Umer Colony A Ladoora Rafiabad, Tehsil Watergam, District
Baramulla.

vide notification Nc | for a period of one
year has been extended till 31.03.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
UWYIVHALIMIAU L adiil 1ITL1EZ )
egistrar (Adm.)
No: __RG/LP Dated: .03.202s
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramuila.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Nusrat Maqgbool, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: _/RG/LP Dated: .03.2023
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Narinder Singh
S/0O Shanti Parkash
R/O Pora Balla, Tehsil Bhalessa Gandoh, District Doda.

vide notification No. d for a period of one
year has been extended till 31.03.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
UVION L o cins aeeaggany
egistrar (Adm.)
No: ___RG/LP Dated: .03.2025
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Doda.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Narinder Singh, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: _/RG/LP Dated .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Yasir Ahmad

S/O Farooq Ahmed

R/O Chaka, Mohalla Chuchatter, Tehsil Rajgarh, District Ramban
A/P Lane No.5, Malik Market, Channi Rama, Jammu.

vide notification No. ed _ for a period of one
year has been extenueu un o1.uo.2ucd subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
(
No: __RG/LP Dated: 03.202
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ramban.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

' the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Yasir Ahmad, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: _/RG/LP Dated: 03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Diksha Devi
D/O Devinder Kumar
R/O Village Cheka Bhaderwah, Tehsil Bhalla, District Doda.

vide notification No. xd for a period of one
year has been extended till 31.03.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
(VIahe imau 1 asiu weiguy
egistrar (Adm,)
No: _ __RG/LP Dated: .03.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. ‘

4. President, District Bar Association, Doda.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Diksha Devi, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: J/RG/LP Dated: 03.2023

Provisional aamission granted under Advocates Act, 1961 in favour of

Ms Sheetal
D/O Rattan Singh
R/O Ward No.3, Upper Bazar, Tehsil & District Ramban.

vide notification No ated for a period of one

year has been extended till 31.03.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(- mmau 1 asiu weiguy
egistrar (Adm.)
No: _ __RG/LP Dated: .03.202zs
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Ramban.

S CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms Sheetal, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: _/RG/LP Dated: .03.2023
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Arpit Bharti

S/O Ajay Bharti Gupta

R/O H.No. 42, Ward No. 2, Tehsil R.s. Pura, District Jammu -181102

vide notification No | for a period of one
year has been extended till 31.03.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

( - - -----T CnAasAGS A A GSJAAR uvlslll

sistrar (Adm.)
No: _RG/LP Dated: 03.202-

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Arpit Bharti, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

| EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: J/RG/LP Dated: 03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Pervaiz Amin Wani
S/O Mohd. Amin Wani
R/O Batpora Vailoo Gasrun, Pahloo, District Kulgam.

vide notification No ted _for a period of one
year has been extended til 31.03.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
(vionAuunau 1 as rcigu)
egistrar (Adm.)
No: _RG/LP Dated: .03.2025
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kulgam.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Pervaiz Amin Wani, Advocate

...... for information and necessary action.

~— v~ = v aame
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: _/RG/LP Dated:  03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mudasir Qadir
S/O Gh Qadir Hajam
R/O Surasyar, Hajam Mohlla, Tehsil Chadoora District Budgam.

vide notification No. led for a period of one
year has been extended till 31.03.2024 subject to the verification of histher
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID. ‘

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(
No: _ __RG/LP Dated: .03.20z
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Mudasir Qadir, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: __/RG/LP Dated: .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sumara Javid Khan
D/O Javid Ahmad Khan
R/O Sail Chursoo Awantipora, District Pulwama.

vide notification No. i _ for a period of one
year has been extended till 31.03.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(vionduunau 1 asn ogu)
tegistrar (Adm.)
No: ___RG/LP Dated: -03.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Pulwama.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same. »

7. Ms. Sumara Javid Khan, Advocate

...... for information and necessary action.

B TORU






179

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: JRG/LP Dated:  .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aamir Ahmad Bhat

S/O Noor Mohd Bhat

R/O Narbal, (Sunde¢-~*~-" **~~~=- T-L~1 Narbal, District Budgam -193401
vide notification No. or a period of one

year has been extended till 31.03.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order

No: ___RG/LP Dated: .03.20.
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Budgam.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. :

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Aamir Ahmad Bhat, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:SU vh)ey2 /RGILP Dated:>) .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Humaira Sajad

D/O Sajad Ahmad

R/O H.No. 27, Faizabad Colony, Naikbagh Natipora, Tehsil Chanapora,
District Srinagar-Pin Code-190015.

vide notification No lated for a period of one
year has been extenuea un 91.U3.4024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

(J.V].Uhl...;.‘uuu A snoKER AFVEEILS
Reaistrar (A"

No: [SS35-UYT — RG/LP Dated: >1_.03.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4.  President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Ms. Humaira Sajad, Advocate
...... for information and necessary action.

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: SY& d2e33  /RGILP Dated:2’] .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Kamran Iqbal
S/0O Abdul Rashid Lone
R/O Ganjipora, Batwina, Tehsil Wakura, District Ganderbal.-193501

vide notification No lated for a period of one
year has been extenaea un $1.03.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Mohammau xasi peign)
Registrar (Adm

No: [SSY6_SY RG/LP Dated: 2] .03.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Ganderbal.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Kamran Igbal, Advocate
...... for information and necessary action.

4.
S.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:S 44 ﬁ)o')oB /RG/LP Dated: >J7 .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nosheeba Farooq

D/O Farooq Ahmed Bhat

R/O Chattabal, Baghi Sunder Bala, Tehsil Srinagar South, District Srinagar-
190010

vide notification No iated for a period of one
year has been extendea tll 31.03.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

(WWohauumau 1 asin vegn)
Regsistrar (Adm

No: [SSSS .6 RGP Dated:>] .03.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Nosheeba Farooq, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

NOTIFICATION

No: §47 4 30)2, /RGILP Dated: >’].03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Piyush Khajuria
S/O Sudershan Khajuria
R/0O 219, Extn Janipur Colony, Tehsil & District Jammu -180007

vide notification No. atec for a period of one
year has been extenaea tui 31.U3.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extensioh of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

(lv,loﬂannnnlnuu L adiul LTIgIL)
Dnn;c;trar {Aﬂm \

No:[3S6)-6%  RG/LP Dated: 7] .03.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same. '

7.  Mr. Piyush Khajuria, Advocate

...... for information and necessary action.

ARw Al vA SSA T ¢
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:§6Y4 2A35)3 /RG/LP Dated: > 032023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Toufeeqa Bano
D/O Khazir Muhammad Wani
R/O Hamray, Pattan, Village Pethpora, Tehsil Pattan District, Baramulla

vide notification No lated _ for a period of one
year has been exteiucu un vi.vu.024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

UWL0hammmau 2w arvagasy
Reoistrar (Adm)

No: IS6EU 76 RGILP Dated: ) .03.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Toufeeqa Bano, Advocate

...... for information and necessary action.

I(P(Ti
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:CSS ) 20)3 /RG/LP Dated:>7 .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sabreena Hameed
D/O Ab Hameed Dar
R/O Hyderpora, Jawahar Colony, H.No.201 near (True Value) Maruti

Suzuki, Chanapora, Srinagar

vide notification No dated _ for a period of one
year has been extenuea un 91.v0.£024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

(J.V.I.Onallllll““ A SR IAAR uv;ennl
Doaciatrar (Adm )

No: 1S599— 606 RGILP Dated: 27 .03.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Sabreena Hameed, Advocate
...... for information and necessary action.

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:Ss:é‘?_}bloﬁ /RG/LP Dated: >] .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shazia Ayub
D/O Mohamad Ayub Loan
R/O Gander Pora, Eidgah, Srinagar.

vide notification Nc dated _ for a period of one
year has been extenuea un 91.u9.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

(lVthauuuuu 1adiu peigil)
Dnn:nfrar (A A

No: ISH6)— |3 RGP Dated: 2 .03.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

- 7. Ms. Shazia Ayub, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

NoSS7 “6)-0)3 /RG/LP Dated: 2/ .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sachin Manhas

S/O Sudershan Kumar :

R/O Sharerna Kalam, Tehsil & District Doda
A/P Lakkar Mandi, Janipur, Jammu

vide notification No dated _ for a period of one
year has been extenaea un o1.v0.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

(J.V].Ullallllllau A ad1a ArvAg ALy

Dnn:ntrar (A A PG N

No: /,SEZQ_- £2o RG/LP Dated: kz .03.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Doda.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and ailso keeping record of the same.

7. Mr. Sachin Manhas, Advocate

...... for information and necessary action.

Keol
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: $S& %30);5 JRG/LP Dated:)-] .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vishal Singh Chib

S/O Sham Singh Chib

R/O Village Dehrian, P.O Hamirpur Sidhar, Tehsil Khour, District Jammu
A/P Sua No.1, P.O. Bathera, Tehsil Bhalwal, District Jammu

vide notification Nc dated _ for a period of one
year has been exteiiucu un o 1.uv.£024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(lv.lon“lllllluu A €A1l u\/lslll
Raaigtrar (Adm.)

No: |S6)d—27 RG/LP Dated: )] .03.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Vishal Singh Chib, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

- EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: $59 Ad20)3 RGILP Dated: 2] .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ieshan Basnotra
S/O Sham Lal Sharma
R/O 201, Old Janipur, Jammu

vide notification No Jated for a period of one
year has been extenaea un $1.u5.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(viong
Regsistrar (Adm

‘No: |SHOE—3S RG/LP Dated: 27 .03.2023

Copy forwarded to the: -

L= e

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi. ,
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. ,
4, President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Myr. Ieshan Basnotra, Advocate
...... for information and necessary action.

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: S6/ % >o>3/RG/LP Dated: 2/ .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sachin Chhibber
S/O Parduman Kumar
R/O Sunail, Tehsil Akhnoor, District Jammu

vide notification No Jated for a period of one
year has been extenaea un 91.v9.£024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(iVlUﬂauuuau Ladu peigu)

' | ; Reosistrar (Adm.)
No:/SAUR -S o RG/LP - Dated: >- 03,2023
Copy forwarded to the: - '

1. Principal District and Sessions Judge Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publlcatlon in the next issue of
Government Gazette.

4. President, J&K High Court Bar Assomahon Jammu

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Sachin Chhibber, Advocate

...... for information and necessary action.

negist
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:S62 4#4>=)2 /RG/LP Dated: >7.03.2023
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Surya Bhan Singh
S/O Prem Singh Chib
R/O H.No.118, Hamirpur Kona, Tehsil Pargwal, District Jammu

vide notification No Jated __ for a period of one
year has been extenaea ui 51.05.£2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID. |

The renewal / extension of provisional licence/enrolilment must be

souqght before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

UV10NAININAU X a5l De1gn)
Registrar (Adm.)

No: | S£ST1—S é — RG/LP Dated: gl .03.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Surya Bhan Singh, Advocate

...... for information and necessary action.



197

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

NOTIFICATION

No:S63 4>=3Y /RGILP Dated: 77 .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Supriya Gandotra

D/O Ashwani Ganotra

R/O Ward No.5, Near ARTO Office Jawahar Nagar, Rajouri A/P lane No.1,
Sector-3, Sarika Vihar, Lower Roop Nagar, Jammu

vide notification No. dated for a period of one
year has been exteiucu un vi1.v0.£024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(FU7 11) | Ay )
Reosistrar (Adm

No:/S457—82 RGP Dated: 27 .03.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delnhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Rajouri.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Ms. Supriya Gandotra, Advocate
...... for information and necessary action.

KeZiou ar y—~---- -
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: $65 @h>e)2 /RGILP Dated:2-] .03.2023
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ulfat Bashir
D/O Bashir Ahmad Bhat
R/O Fatehpora, Khawajabagh, Tehsil & District Baramulla

vide notification No dated _for a périod of one
year has been extenaea un 41.vus.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

\J.v1uualuulau i1 adiia U\alslll

™ -~*~*rar (Adm.)

No:/S7/—"77] RG/LP Dated: 21 .03.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Ulfat Bashir, Advocate
...... for information and necessary action.

“-,glou‘al e snTTm ot
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
Tk ok %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:S&7 @ 333 /RGILP Dated:>>7 .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Vani Sharma
D/O Anil Kumar
R/O Upper Bazar, Nagrota near Post Office, Tehsil Nagrota, District Jammu

vide notification No. ated ___ for a period of one
year has been extended tll 31.U03.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order

(J.Vloniuluuau 1L adiu weiguy

R~~iot=ar (Adm
No:JS7)3-286 RG/LP Dated: 2-).03.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Vani Sharma, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: S€8 *f2623/RG/LP Dated: 2 3..03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Vaishali Sharma
D/O Ravi Kumar
R/O H.No.44, W.No.15, Sha Naga Dhar Road, Udhampur

vide notification No Jated for a period of one
year has been extended till 31.03.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before. '

By Order

(viochammaa yasin beign)
De~istrar (4 T

No: | S 72/ — 209-RG/LP Dated: 2 7-.03.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Udhampur.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Vaishali Sharma, Advocate

...... for information and necessary action.

Keoirar (Aam.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: $€ 9 #/2013/RG/LP Dated: 27-.03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tanveer Hussain Wani
S/O Nazir Ahmad Wani .
R/O Mullashulla Wani Mohalla, District Budgam.

vide notification No 2d for a period of one
year has been extenueu un o1.vo.cucd subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

\lvluh“lllllluu A Aol arvagaay

n'"-:""-‘ar (JA dm )\

No: [S729- 3&. RG/LP Dated: 27-.03.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Tanveer Hussain Wani, Advocate

...... for information and necessary action.

K"'"""al \I“Illll 1]
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: _/RG/LP Dated: 03.2023

Provisionai aamission granted under Advocates Act, 1961 in favour of

Ms. Anum Jameel
D/O Mohd Jameel
R/O H.No.41, Ustad Mohalla, Tehsil & District Jammu

vide notification Nc lated _ for a period of one
year has been extenaea un 91.v9.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order
(MOhammau 1 asiu verguy
Reoictrar (Adm.)
No: __RG/LP Dated: .03.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

: Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Anum Jameel, Advocate

...... for information and necessary action.

"“"”lﬂlrl €Il T rmumsmmE.®
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /RG/LP Dated: 13.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Akash Choudhary
S/O Hans Raj Choudhary
R/O H.No.2, Lane No.7, K.B Nagar, Bantalab, Jammu North, Jammu.

vide notification Nc d for a period of one

year has been extenueu un o1.vo.cucd subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(W07 1) | FA S |
Registrar (Adm.)

No: ___RG/LP Dated: .03.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. ‘

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. .

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Akash Choudhary, Advocate

...... for information and necessary action.

KPOIS



210

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: _IRG/LP Dated: .03.2023
Provisiona: auiinesiun yiaiited under Advocates Act, 1961 in favour of

Mr. Ankit Khanmotra
S/O Bharat Bhushan
R/O Shivam Bihar, Chack Manga Rakwal, District Samba.

vide notification Nc ‘ed __ for a period of one
year has been extciucu un vi.vu.cuad subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Moh“llllll““ A S TARA uv:&..l
Do~istrar (Adm )

No: _ _RG/LP Dated: 03.2023
Copy forwarded to the: - '

1. Principal District and Sessions Judge, Samba.

2.- Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Samba.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Ankit Khanmotra, Advocate

...... for information and necessary action.

KeOloen cen imemnenes
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:S7640233. /RG/LP Dated: Y] .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Anil Kumar Thappa

S/O Tara Nath '

R/O Chowk Jandsore, Birnoo, Ramnagar, District Udhampur.

A/P Near Head Pos* N#fi~o Nhaw Daad Bjllan Bowli Road, Udhampur.

vide notification No d for a period of one
year has been extenaed un s1.us.<uca subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

(Vinhammad Y asin seign)

gistrar (Ad—
No: [S8>e 26 RG/LP Dated: 27 .03.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

- Government Gazette.

4, President, District Bar Association, Udhampur.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Anil Kumar Thappa, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: S 77 gé;.,g; /JRG/LP Dated: D] .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abhinav Pathania
S/O Sh.‘Subash Chander
R/O Near Durga Mandir, Old Satwari, Jammu.

vide notification No d for a period of one
year has been extended tull $1.U3.2uz4 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

(lviviiauiiiau I adii DClgll)

egistrar (A*'—*
No: [S&>7— 33 RG/LP Dated: )] .03.20z5

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. _

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Abhinav Pathania, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:578 A 2ev) /RGILP Dated: > .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Asif Manzoor Bhat
S/O Manzoor Ahmad Bhat
R/O Konibal Pampore, M.L.A. Mohalla, Pampore, District Pulwama.

vide notification No. d for a period of one
year has been extended till 31.U3.2024 subpject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

(Mahemmaa yasin beign)
gistrar (Adm

No: [SB3S -4~ RG/LP Dated: >} .03.20z.
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Pulwama.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Asif Manzoor Bhat, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:S74 o 2s% /RG/LP Dated: ] .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Amarjeect

S/0 Sucha Ram

R/O Ward No.7 Chack Gadha Dhar P/O Lachipur, District Kathua

vide notification No. d for a period of one
year has been extended till 31.03.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an

. Advocate is ordered there before.

By Order

(Mohalllllluu A i1l U\rlsll}
gistrar (Adm

No: [S8UL _Cp RGILP Dated: ) .03.202.

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief-Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Amarject, Advocate

...... for information and necessary action.

W amsictrar (‘A Am 1\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No /RG/LP Dated .03.2023
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Asif Malik

S/0 Rashid Mohd

R/O Balad Jammu.

A/P Malik Market, Channi Rama, Jammu.

vide notification No., d for a period of one

year has been extended till 31.03.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
\ATHWVALSSAARRLLSEIS R SIARRR A vTAl-"J
gistrar (Adm
No: __RG/LP Dated .03.2025
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Asii Malit, Advocate

...... for information and necessary action.

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No _IRG/LP Dated .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aamir Ishtiyaq Malik
S/0 Ishtiyag Ahmad Malik
R/O Dadipora, District Kulgam.

vide notification No._ d . for a period of one
year has been extended till 31.03.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The _renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. .

By Order
(Mohaunnau 2 asin werguy
sistrar (A
No __RG/LP Dated: .03.202.
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kulgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Aamir Ishtiyaq Malik, Advocate

...... for information and necessary action.

ek 10 BT W V= CLELCR
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No /RG/LP Dated: 03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bisma Rouf
D/O Ab Rouf Bhat
R/O Khawja Gilgit, Batapora, Sopore, District Baramulla.

vide notification No. d for a period of one
year has been extended till 31.03.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

UVIOhauuuau Ladu peign)

zistrar (Adm.)
No: __RG/LP Dated: .03.202
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramullia.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4 President, Distric* = . Bar Association, Baramulla.

5 CPC e-Courts, hugh Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Bisma Rouf, Advocate

...... for information and necessary action.

"ufllslrar f Im aEEWR B









219

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k

NOTIFICATION

No: _/RG/LP Dated: 03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Altaf Hussain Sheikh
S/O Ghulam Mohd Sheikh
R/O Hidyal Kishtwar, District Kishtwar.

vide notification No. ed for a period of one

year has been extended till 31.03.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
{
No: __RG/LP Dated: 03.20.
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kishtwar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Altaf Hussain Sheikh, Advocate

...... for information and necessary action.

Suiar - -
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

Nc _/RG/LP Dated .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ghulam Qadar

S/O Abdul Rehman
R/O Rajdhani, W.No.03. Maniakote. District Rajouri.
vide notification No. ited _ for a period of one

year has been extended till 31.03.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(vrermaemmaa X asii Dce1g)
egistrar (Adm
No: RG/LP Dated: .03.2025
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Rajouri.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Ghulam Qadar, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: __/IRG/LP Dated: 03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sanjeet Kumar
S/O Chuni Lal

R/O Bellana Jodhpur, tehsil Doda, Distt. Doda
vide notification No dated _ for a period of one
year has been extended till 31.03.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order
Uttt uau L asiu peiguyg
gistrar
No: ___RG/LP Dated. .03.2025
Copy forwarded to the: - '
1. Principal District and Sessions Judge, Bhaderwah.

2, Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Doda.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. _

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Sanjeet Kumar, Advocate

. for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /RG/LP Dated: 03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Durlab Jeet Singh Sawhney
S/O Paramjeet Singh Sawhney
R/O Saini Mohalla, Talab Tillo, Jammu

vide notification No.__ dated for a period of one

year has been extended till 31.03.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The rcnewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order -
(VIONA gy 2 aoin gy
tegistrar (Adm.)
No: __RG/LP Dated: 03.2023
Copy forwarded to the: -
1. Princiral District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC ¢-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incha-ae Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Durlab Jeet Singh Sawhney, Advocate

...... for information and necessary action.

ISencan [Pa ST TI Y]
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: J/RG/LP Dated: .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Goswami Abhya Ravi
D/O Ravi Dutt

R/O Swarn Colony, Ashram Lane, Trilokpura, Gole Gujral, Jammu
vide notification No. | for a period of one
year has been extended till 31.03.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
(UVIONZ . n s e vnggnny
gistrar (Adm.)
No: __RG/LP Dated: .03.202.
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Goswami Abhya Ravi, Advocate

...... for information and necessary action.

—~~istrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: __/IRG/LP Dated: .03.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Varun Sharma
S/0O Vinod Kumar Sharma
R/O Sangram Bhatta, Tehsil & Distt. Kishtwar

vide notification No.__ dated _ for a period of one
year has been extended till 31.03.2024 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

{VIONA g uau 1 adiu wCIgiy

gis (Adm.)
No: __RG/LP Dated: 03.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kishtwar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Varun Sharma, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /RG/LP Dated: )3.2023

Provisional aamission granted under Advocates Act, 1961 in favour of

Mr. Rakesh Singh Thakur
S/O Prem Chand Thakur
R/O Daggar, Tehsil Bani, District, Kathua

vide notification No.__ dated for a period of one
year has been extended till 31.03.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
No: _ __RG/LP Dated: 03.20
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Rakesh Singh Thakur, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: _/RG/LP Dated: )3.2023

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ammer Shafi Dar
S/O Mohd Shafi Dar
R/O Patushai, Bandipora

vide notification No.__ dated or a period of one
year has been extended till 31.03.2024 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(r=-=- mmad Yasin Beigh)
gistrar (* 4
No: _ RG/LP Dated: 03.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Bandipora.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Ammer Shafi Dar, Advocate

...... for information and necessary action.







